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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
CRI M NAL APPEAL NQ(s). 1323 OF 2007
SYED AHVED Appel lant (s)
VERSUS

STATE OF KARNATAKA Respondent (s)
(OfFfice report on default)

Dat e: 16/ 09/ 2009 This Appeal was called on for hearing today.
CORAM :

HON' BLE MR JUSTI CE ALTAMAS KABI R
(I N CHAVBERS)

For Appellant(s) M. Shanth Kunmar V. Mahal e, adv.
M. Horisha S.R Babbar, Adv.
M. Raj esh Mahal e, Adv.

For Respondent (s) Ms. Anitha Shenoy, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER
Seen the office report dated 14.9.2009.
On the prayer nade on behal f of the petitioner,
a further four weeks’ tine is granted to conply
with the requisitions contained therein.

[ K. K. Chaw a] [Vijay Dhawan]
AR- Cum PS Court Master



